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tion has been miserable. It is a Corporation 
belonging to the public sector and Orissa 
Government. Its performance is so miserable 
that there has been a loss of nearly Rs. 20 
lakhs on account of shortage of timbers in two 
divisions. Who was responsible for that? This 
is published in the Samaj, an independent and 
most reliable daily. Here is a photostat copy of 
the orders, the orders by which there has been 
a pilferage of timbers to the tune of Rs. 20 
lakhs under the regime of Mr. Jatti who was 
the Deputy Chief Minister of Mysore which 
post he left to become a Governor. There has 
been a pilferage of Rs. 20 lakhs. Who is 
responsible for this? Has anybody been 
booked for this? If Shri Jatti cannot book 
anybody, then he must be held responsible for 
this. And what has lie done? The corrupt 
officers have been promoted- It is all written 
here. The Inquiry Committee has given the re-
port that the corrupt officers, instead of being 
punished, have been promoted. I think Shri 
Jatti had a direct hand in this. I would like an 
inquiry to be held against him for promoting 
these people, and to find out whether he has 
any direct hand in this. 

SHRI       AWADESHWAR       PRASAD 
SINHA (Bihar): Sir, Shri Mishra is a friend of 
mine and I am sure he will always listen to 
me. I feel his fabric of democracy would 
collapse if we did not maintain certain 
minimum norms. As an elder, I would beg of 
my friend not to name the Governor. Instead 
of that he can say 'the tallest in the land' or so. 
That will be more graceful and dignified. 

SHRI BHUPESH GUPTA: Governor is not 
tallest in the land, he is the shortest in the 
land. 

SHRI LOKANATH MISRA: Finally before 
I conclude, I would again plead with the 
Deputy Minister of Finance to be kind enough 
to Orissa and not to allow in us the feeling of 
stepmotherly treatment to grow. Let not the 
people of Orissa have that feeling. I hope the 
Deputy Minister will be gracious enough to 
send as much assistance as possible to Orissa 
to implement any number of projects that 
would go to help the people who have been 
affected by drought, floods or cyclones. I also  
hope  that  she  would  have the deve- 

lopment and  progress of Orissa nearest to her   
heart. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2 P.M. 

The House then adjourned for 
lunch at eight minutes past one of   
the   clock. 

The House reassembled after lunch at two 
of the clock MR. DEPUTY CHAIRMAN in   the  
Chair. 

THE ORISSA APPROPRIATION (NO. 2) 
BILL. 1973—Contd. 
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"In the circumstances, it may be con-
sidered whether an enquiry should be or-
dered in the affairs and official publication 
of result of Ward No. 9 in the Orissa 
Gazette stayed." 



131      Orissa Appropriation      [RAJYA SABHA]        {No. 2) Bill, 1973        132 

 



133       Orissa Appropriation       [30 JULY 1973J {No. 2) Bill, 1973      134 

 
SHRI C. P. MAJHI (Orissa): Deputy 

Chairman, Sir, while 1 rise to support the 
Appropriation Bill for Orissa, I want to make 
some observations regarding the economic 
situation prevailing in the State of Orissa. The 
hon. Member of the Opposition and the hon. 
Member from the Treasury Benches have 
unanimously said that Orissa is a backward 
State. Probably it is one of the most backward 
Slates of all the backward Stales in the 
country. Actually 70 per cent of the population 
of Orissa is living below the poverty line and 
90 per cent of the people in the tribal area live 
like beasts of burden and lead a life of sorrow 
and misery. The reason tor this proverty is not 
very far to seek. As a matter of fact the State 
has been, for the last so many years, overtaken 
by natural calamities like floods, cyclone, 
drought and also political instability created 
by a handful of politicians. We all know (hat 
the State has enough mineral wealth, forest 
wealth and natural resources and if all these 
natural resources are harnessed properly it 
would change the face of the State within a 
short time. Hon. Members  of  the   opposition  
have  all  made  a 

tirade against the erstwhile Congress Ministry 
in the State that this poverty is on account of 
the inefficiency of the Congress Ministry but I 
do not think that this condition was generated 
within the course of eight months during 
which the Congress Ministry was in power in 
Orissa. This situation has developed in the last 
so many years and because of the neglect 
which was meted out to the people of Orissa 
during the time of the past Ministries the 
condition of the people has deteriorated very 
much. Unfortunately, political instability like 
natural calamities is also afflicting the State of 
Orissa very frequently and on account of this 
political instability the Government machinery 
has become corrupt and many top-ranking 
Government officials have been indulging in 
political activities also. In the process the 
entire Government machinery has become 
politicalised and honesty and integrity have 
vanished in the administration. So this corrupt 
machinery is not able to deliver the goods to 
the community. Sir, the development of the 
State so far has been only one-sided. There are 
few districts which are very much developed 
while more than 50 per cent of the State nearly 
seven districts are extremely backward. In a 
recent survey by the Directorate of Evaluation 
it has come out that the Cuttack District is 
very much developed and it can stand 
favourably in comparison to any developed 
area in the country as a whole but in the same 
Report it has been revealed that the District of 
Mayurbhanj is extremely backward, that it is 
one of the most backward districts of the 
country. Sir, before independence this was a 
most flourishing feudal State. It had ceramic 
industries, mining industry, employing about 
40,000 people. A vanadium factory was also 
about to be started but during the last 26 years 
of our independence these industries were 
closed down one after another throwing more 
than 30,000 people out of employment. This 
condition actually has aggravated so much 
now that during the last session of Parliament 
in the other House there was a discussion 
regarding trading in Adivasi girls in that 
district. In that district now the situation has 
aggravated so much that there is shortage of 
food everywhere. There are people who are 
not able to get employment and whatever 
quantity of rice and  other  foodgrain   is  sent  
to  that  area 
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[Shri C. P. Majhi] is hardly enough to 
sustain the people for two or three days. These 
Adivasis who were actually depending upon 
forest produce are now rendered completely 
destitute. Sir, the economy of the district is 
completely shattered. The district is, so to say, 
completely bled white. Similar is the 
condition in the other tribal areas of the State. 
There were reports of starvation deaths from 
Keonjahar, Koraput and some parts of 
Mayurbhanj district. Whether those deaths 
were due to starvation or malnutrition or not, 
actually there were deaths and the deaths were 
due to the fact that the people could not help 
themselves. They died under helpless 
conditions. A very serious situation is 
obtaining in the area and unless some steps are 
taken to arrest it, the situation will go out of 
hand. The Adivasis and the weaker sections of 
the society, who constitute the major section 
of the population of the State, have waited for 
a long time. They are losing patience-If 
something is not done for them, they cannot 
wait for a long time. The situation will 
develop to such an extent that they may be 
compelled to take the law into their hands. 

Regarding the Appropriation Bill I want to 
make certain observations. From the items of 
expenditure provided for different 
departments, I find that a sum of Rs. 12.76 
crores has been set apart under the revenue 
department. Land revenue was abolished 
during the Swatantra-Ganatantra Pari-shad 
Ministry in the State. For maintaining the staff 
which were meant for the collection of land 
revenue, the Government is still spending 
crores of rupees which is completely 
unproductive. Considering it the 
other\lepartments which actually do the 
development work have not been provided 
with enough fvinds, <?.,v., the industries 
department. It has got only Rs. 3.62 crores. 
Sir, Orissa is considered as an industrially 
backward State. Unless we gear up the process 
of industrialisation, we cannot help the 
starving people there. We need labour-
intensive industries, we should not consider 
sophisticated industries which will provide 
employment only to the highly technically-
qualified personnel. 

Sir. the Tribal and Rural Welfare De-
partment has got only Rs. 5.75 crores which  
is very much inadequate,    It should 

have been given proper attention. The 
Adivasis are, as a matter of fact, extremely 
backward, and if we want to improve those 
people, we will have to be a little generous 
and spend some more amount. 1 have seen, in 
some ashram schools and higher ashram 
schools, the Adivasi students who read there 
as residential students, they lead their lives 
like prisoners. They are given Rs. 30 or Rs. 40 
as stipend per month, which is completely in-
adequate. The amount should be increased so 
that they could read properly and could  equip  
themselves properly. 

Sir, lift irrigation is also provided with a 
very small amount Rs. 1.08 crores. As a 
matter of fact, in the tribal areas, in the hilly 
tracts, lift irrigation is the only possibility 
which can improve the agriculture of the area. 
Electricity schemes also are not provided with 
enough funds. It is only Rs. 2.04 crores. This 
amount should have been more. Rural 
electrification and lift irrigation are actually 
the agencies through which the tribal areas 
and the hilly tracts can be improved-
Particularly irrigation in the tribal areas has 
been very much neglected on account of the 
fact that irrigation is a costly affair in those 
areas. Unless agricultural produc-t ion is 
increased, the condition of the State cannot  be  
improved. 

Similarly, the Rural Development De-
partment is provided with only Rs. 6.5 crores, 
which is also very small. In the tribal areas, 
drinking water facility is very much 
inadequate. There are villages where you will 
find tins of country liquor but you will not 
find a glass of drinking water. My Friend, Mr. 
Misra, made a remark thai this liquor is being 
sold during the present President's Rule. But 
the liquor sale was actually introduced during 
the Swatantra-Jana Congress Ministry. As a 
matter of fact, previously the practice was that 
liquor was sold through government agencies. 
Liquor was sold through government 
distilleries. But during the Swatantra Jana 
Congress Ministry private vendors were 
entrusted with the sale of liquor. In the tribal 
area actually whatever benefit the poor people 
are being given that is being collected back 
through these private vendors. In Orissa about 
Rs. 4 crores is being collected through the   
Excise   Department.   But   the   vendors 
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probably collect Rs. 16 crores or more from 
these poor people who are working as 
labourers. It is not the enlightened people who 
are drinking but it is the poor illiterate 
labourers who are being exploited through 
these vendors. I do not agree with Mr. Misra 
that the sale of liquor was introduced during 
the present President's Rule. By abolishing land 
revenue they have benefitted the landlords who 
have large quantities of land. Poor people 
have not benefitted because they were paying 
about 5-6 rupees towards land revenue 
whereas other big zamindars and landlords 
were paying bigger amounts. So only these 
big landlords have benefitted from the aboli-
tion of land revenue and by introducing this 
liquor sale the poor people have been bled to 
white. F request the Minister to improve the 
condition of the adivasis who are actually 
becoming poorer day by day. 

DR. Z. A. AHMAD (Uttar Pradesh): Sir, I 
take this opportunity to make certain 
observations about the situation in Orissa. I 
have no hesitation in saying straightway that 
the President's Rule or the Governor's Rule in 
Orissa has failed. It was an extraordinary 
situation in which this Governor's Rule was 
introduced. There was a popularly elected 
Government which was doing good work, 
which had brought some good laws on the 
Statute Book and which wanted to introduce 
and implement land reforms legislation. But, 
naturally, within the ru l ing  party there were 
some vested interests in the ruling party, parti-
cularly landed interest who revolted against 
the Satpathy Government. They walked out of 
the party and joined the other party. They 
defected from their own party and brought 
about a fall of the Ministry. That was 
unfortunate. In this situation the President's 
Rule was introduced in Orissa. 

Sir, it was expected that after the intro-
duction of the President's Rule the Centre 
would take more interest in the affairs of the 
State. It is one of the most poverty-stricken 
States of India. It is a huge country confronted 
with huge social and economic problems 
which need to be tacked. Well, it is a so-called 
surplus State. But there is no surplus in the 
pockets of the vast majority of the people, that 
is to say, the actual cultivators of the soil. 
There is no surplus in their pockets. They are 
among the poorest workers of land in this 
country.    Industrialisation   is  not    going 
apace. 

Whatever small-scale industries existed earlier 
have been ruined. Big irrigation projects are 
not coming up. Small irrigation projects are 
not being taken up. So, as a result, 
economically Orissa remains one of the most 
backward States where the population is 
afflicted by fathomless poverty poorer than 
parts of Eastern U.P. and Bihar. Nearly 40 per 
cent of the peasants own less than half an acre 
of land. With the type of cultivation that we 
have, the most primitive type of cultivation, 
you can imagine what will the peasant be 
producing with less than half an acre of land. 
Unemployment is almost a universal 
phenomenon in all parts of Orissa. In this 
situation it was expected that the Centre would 
intervene, would spend more money, would 
give some relief to the suffering people of 
Orissa. Unfortunately, the Centre has not done 
so. The Jatti Government has been one of the 
worst Governments because there is no 
popular pressure- The Assembly is not there; 
there is no forum from where the people's 
representatives can raise their voice. The 
bureaucracy of Orissa is trained by the 
hardened rightist elements as represented by 
Dr. Mahatab and other people who arc now 
poised for capturing Orissa. So the 
bureaucracy is reactionary. The bureaucracy 
has no radical traditions it has not been trained 
to think radically, to think in terms of the 
people. Therefore with that bureaucracy, with 
a Governor like Mr. Jatti sitting at the top, 
having no imagination -I say definitely that he 
has neither imagination nor feeling for the 
people—we can well imagine what will be the 
state of affairs in Orissa. So that is what has 
happened. In this period, no legislative 
enactments have been undertaken. Land 
reforms have been shelved. The question of 
prices, scarcity and all that is as it is all over 
the country: perhaps it is more acute in Orissa 
than in other parts of the country. 

Then there is the question of procurement. 
Now it is very interesting to note that the 
Orissa Government, the Governor's 
Government, has decided not to procure 
anything directly on its own but to leave the 
whole thing to the Food Corporation of India. 
I t h i n k  in a State which is periodically 
afflicted by drought or floods or natural 
calamities, it is necessary that a big network 
of fair-price shops should be set up in  order 
to give  relief to the peo- 
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[Dr. Z. A. Ahmad] pie, and to that end, the 
Government should have at its disposal 
enough stocks of rice to run those fair-price 
shops. Unfortunately, the Orissa Government 
under Mr. Jatti, does not consider it necessary 
to go into the market as a buyer to buy surplus 
foodgrains—it is a surplus State and you can 
buy as much as you want—but has decided to 
leave the whole thing to the sweet will of the 
Food Corporation of India. How efficient that 
Food Corporation of India  is, I do not know. 
There is a question mark on the face of the 
hon. Minister- Well, this is my information. I 
am open to correction. I was told that they 
have decided not to buy stocks on their own 
but to leave it to the Food Corporation of 
India. If what I say is not right, I would like to 
be corrected. Now, take the case of land 
reforms. The problem of land reforms is the 
most vital problem. Orissa is a State ruled by 
feudal elements; it is a State dominated by big 
landlordism. Feudal landlordism still exists in 
its original form in Orissa. In many States land 
ord-ism has undergone a change. At leas . its 
exterior has changed, its form of exploitation 
has changed. But in Orissa, it exists in its 
pristine form. The most crude oun of feudal 
exploitation is being carried on there. It is 
there that a very radical land reform enactment 
is needed. 

Mrs. Nandini Satpathy and her Cabinet had 
formulated a Bill, which, I think, under the 
circumstances which existed in our country 
and under the limitations imposed by the 
Centre on the State Governments, was a fairly 
good land reforms Bill. Now. during the 
President's rule, under the Jetti Government, 
that land reforms measure has been amended 
to a considerable extent in a reactionary 
direction. The land ceiling l imi ts  in certain 
categories have been raised. If I remember 
aright, in Ihc original Bill, it went up to 45 
acres. Now. in the last category of land, it 
goes up to 8] acres 

a substan t ia l  change. There are four 
categories of land. In the last category, the 
quantum of land allowed has been increased. 

SHRI MAHAVIR TYAGI: It is un-
irrigated   land. 

OR. Z. A. AHMAD: It has increased 
considerably. Then, the compensation to be  
paid  for    acquisit ion   of  land,  etc.,  to 

the landlords has been increased from 25 per 
cent to 50 per cent. The rate of compensation 
for certain items has been increased from 25 
per cent to 50 per cent. And similarly certain 
other amendments have been introduced in the 
contemplated land legis'.ati in under the 
President's rule. Here I would like to slate that 
it is good that the definition of family has been 
maintained a.-, it vvas in the original Bill. That 
is to say, the "family" includes not only the 
minor children but also the major children. In 
that respect, it is a depart-lure to somj extent 
from the guidelines given by the Centre, which 
say that the family.should include only the 
minor children and that the major children 
should be excluded. That is to say, the major 
boys will get their own land equal to a ceiling, 
in this respejt, the Orissa Bill was a ..icp in the 
forward direction. In the last Consultative 
Committee, I was astonished to hear from 
some Members belonging to the Scheduled 
Tribes demanding that the definition of 
"family" should be changed or reversed and 
that only the minor children should bi included 
in the definition of a "family". They said that 
joint family still existed in Ori.sa among the 
Scheduled Tribes people, and the Scheduled 
Tribes people will suffer if the majors are also 
included in the defini ion of a 'family'. I was 
sur-prised-to hear this from the mouths of tri-
bal people. 1 he tribal people are the landless 
people, ^nd 99.9 per cent of the tribal people v 
'ill not come under the provisions of t lis 
ceiling. The people who were hardly 9 per cent 
or even less than that, landlords, tribal 
landlords, who were the Naibs, who were sort 
of headmen, who grabbec' land from others 
and became leaden, they became the landlords 
there. And it is in the name of the tribal people 
that they are demanding exemption from this. 
They want that their property should be secure. 
T was surprised when in the Consultative 
Committee some people startef discussing this, 
whether the definition of 'family' as it has been 
given in the Bill should be changed in order to 
suit the convenience or serve the interests of 
the tribal people. In the name of the tribal 
people, the exploiters among the tri-bals want 
concessions for themselves. I stood up and said 
that those who were demanding this were tribal 
landlords: a category has emerged there of 
people with 200 aires. 250 acres, who. in  the 
name of the 
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tribal people, want to get the advantage for 
themselves in this respect. I would oppose it 
and I think every sensible person, every 
honest well-wisher of the ribal people and of 
the peasantry in Or ssa, will oppose any move 
in this direction from whichever   quarter  it  
comes. 

Now, the economic situatio l is bad and 
discontent is growing, political discontent is 
growing, everyday. I want our Congress 
friends to realise this. What las happened in 
Cuttack can be repeated elsewhere also. 
Cuttack was the place from where Mrs. 
Nandini Satpathy won witl a thumping 
majority, and it is here that the CongTess lost 
heavily, very heavily, almost eliminated from 
the municipality. Therefore, a wr i t ing  on the 
wall which hrs to be seen and the significance 
of which ias to be understood by the Congress 
is t'lat unless radical policies are implemented, 
unless radical land reform measures are 
implemented, unless feudal exploiters are iso-
lated from the mass of the common people 
who suffer under them through radical 
enactments regarding land, unless land is 
distributed in a big way, unless provision is 
made for cheap foodgrain shops for relieving 
the distress of the common people, unless 
prices are brought down, unless industrial 
development takes place in Orissa to give 
more employment to the unemployed people, 
unless all this is done in some measure or the 
other, the discon-lent of the people will grow 
and the reactionary elements, the real 
exploiters of the people under whatever garb 
they come, whether they come under the garb 
of Orrisa Congress or the Swatantra Party or 
any other party, they will take advantage of 
the situation and they will run away with it. 
Now this was the opportunity, the Central 
Government having taken over Orissa, to set 
an example to other States and show that they 
could intervene, that they could ameliorate the 
condition of the people, that they could give 
relief to the people, that they could do 
something to give more employment, that 
they could implement a good land legislation 
and distribute land to the people. Not an acre 
of land, not even one-tenth of an acre of land 
has been distributed among the people during 
this period. Why? My friends from Orissa will 
bear me out. there are large areas of land 
which can be distributed. 1.7rfe areas of the    
so-called    forest land 

where there is no forest, which can be takei 
over and distributed among the people o give 
them at least some feeling that they  could   
get   a   handful   of  rice   ... 

SHRI K. C. PANDA (Orissa): Out of 8 
lakh 5, 6 lakhs are still there. 

D*. 2. A. AHMAD: Yes, 6 lakhs are still to 
be distributed there. And so many months of 
President's rule have gone by and not an inch 
of land has been distributed among the people. 
What confidence will the common people 
have in you? On what basis will they give 
votes to the Congress Party in the coming 
election? This was a golden opportunity: You 
had the entire machinery at your disposal. 
You had no opposition to f;ice. You had the 
Governor sitting there. You just had to move 
the officials into action. If you had done it and 
distributed land to the peasants, these re-
actionaries who are parading as saviours 
would have been isolated and in the coming 
election you will get a thumping majority. But 
you have lost that opportunity. You have 
always lost the opportunities. You will 
continue to miss the bus because you have no 
ideology, no outlook, no destination and no 
principle. You have only lust for power and 
desire to stick to power. That has been 
dominating you throughout. I am sorry to say 
so. In Orissa, if you go those who will come 
after you will be much worse. That is why I 
do not want them to come to power. In the 
coming months at least, please do something 
at least. T would urge upon you to do some-
thing. Enact a good piece of land legislation 
on the basis of which you can get some land 
from big landlords. Then distribute that land. 
As my friend says there are lakhs of acres. 
Why not take it up as a campaign. Demarcate 
these lands and distribute them to those who 
have no land. Then I will say that the Central 
Government has done something. Otherwise, 
you will have to face the electorate with noth-
ing in hand. Horse trading and political 
manoeuvring will not change the situation in 
Orissa. In Orissa, more than anything else, 
what is needed is implementation of correct, 
radical policies in the interests of the common 
people, particularly, the peasantry. If you do 
not do that, God save you. What can I say? T 
have nothing more to add. The hon. Minister 
will get this money to spend  or mis-spend  as 
she likes during 
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[Dr. Z. A. Ahmad] the President's rule. I 
feel strongly about Orissa. 1 have had 
political contacts with the people there for 
years. For this reason 1 thought it my duty to 
talk friendly to you about   the  situation   
there. 

SHRI    SASANKASEKHAR     SANYAL 
(West Bengal) : Mr. Deputy Chairman, 
drought, flood and cyclone have launched a 
combined onslaught on the people of Orissa. I 
hope our Ministers do not interpret it as a 
combination of right reaction and left 
adventurism. It is an irony of nature, irony of 
fate, and irony of politics that Orissa, which is 
full of natural resources and full of substantial 
man-power is still the most emaciated State, 
inhabited by the poorer sections of the people. 
After all it is part of India. How is it that in 
Haryana or Punjab in the North, you do not 
know anything about starvation in the 
dictionary. But in Orissa you do not know 
anything other than starvation in  the 
dictionary. 

Sir. I have some contacts with Orissa and its 
people. It pains me to say that by and large 
during the last one year at least the poor 
labourers—mostly ill-clad—have been 
suffering a lot. Due to calcium deficiencies, 
protein deficiencies and all sorts of starch 
deficiencies, you could see their skeletons and 
bones through the thin cloth they wear. So, 
when you see a State full of natural resources, 
but full of 3 P. M. starving people, you are 
reminded of the line in the "Ancient Ma-
riner"—"Water, water everywhere, but not  a  
drop  to  drink". 

Sir. I have heard here many illuminating 
speeches, particularly from Shri Majhi, who 
feels the same way because of his experience. 
Well, has there been a census of starving 
people? In the British days, the famine areas 
were never declared as such, but deaths were 
reported to be due to disease and malnutrition. 
Well, you analyse it and find it out logically. 
Malnutrition is the effect of starving and death 
is the effect of malnutrition. Therefore, is not 
death the result of starvation? So. why does 
not the Government of India have the courage, 
when the President's rule is there, to set up a 
machinery for finding out actually as to how 
many people   are  at   the   starvation   level?   
"Be- 

low the poverty line" has become a catch 
word. How many people, which section of the 
people, what proportion, are on the starvation 
line, what proportion is on the half-starvation 
line and what proportion is there on the three 
quarter starvation line? This must be found 
out, because "subsistence level" is something 
foreign to Orissa, because the word "sub-
sistence" applies to the States in which there is 
something for the people to fall back on. But 
here there is nothing to fall back on. 
Therefore, you have to find out what 
proportion of the people is at the starvation 
level, half starvation level and three-quarter 
starvation level. We want to have such a 
census. The Advisory Body is there and some 
of the Members here are also Members of the 
Advisory Body and I would ask them to set up 
a supervisory team and have a machinery for 
collecting the census. After all, you must find 
out what is what and then find out the remedy. 
Some adverbs here, some adjectives there and 
some ebullient nouns these break no  bones. 

Then, Sir, my friend, Shri Ahmed, was 
referring to the question of ration shops. But 
he did not complete his sentence by asking 
what would be distributed to the ration shops 
first? I want to tell you here and now, Sir. that 
immediately on a war-footing, if necessary 
through military agencies, food packages, 
consisting of calcium and protein, should be 
distributed free. What is the use of the fair 
price shops, controlled shops and all these 
things? They have some meaning only when 
they have something to distribute. But, on my 
own personal knowledge, I can say that in 
Orissa the people really feed upon leaves, 
grass roots and then they die. So, they should 
be supplied with free packages. Well, when 
there was the Bangla Desh crisis, when there 
were floods, did we start fair price shops? Did 
we not set up camps through which we 
distributed all sorts of food and clothes free? 
So, Sir, Orissa should be treated as a national 
camp where the people are waiting for sheer 
breath and survival. Therefore, Sir, T demand 
that these packets of protein and calcium and 
all these things should be immediately 
supplied to the people of Orissa. Let them try, 
let them try to do this and we shall then 
discuss the political  and  economic  situation. 
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Sir, our Government has intellect, has got 
power, has got vanity and has also some 
prestige. But our Government is completely 
bankrupt in imagination. There is so much of 
water there in that State, but the State is dry. 
Why not they have the benefit of advice from 
my friends here? Small and medium irrigation 
projects should be started. There is plenty of 
water below the surface level in Orissa and it 
is a place where forest is in abundance, where 
iron ore is in abundance, where minerals are 
abundant. You have only to scratch the surface 
of the earth and get food or the equivalent of 
food in terms of minerals. I do not know when 
and how their imagination will work under the 
President's rule. 

Then, Sir, electricity. Electricity is both a 
desideratum and a horror. Unless you 
introduce electricity on a large scale in Orissa, 
well, you cannot improve the situation. You 
see, the cattle are the poorest in Orissa, short-
sized cattle in the whole of India, which 
cannot pull a plough. Electricity is a must. 
Water resources are there from where hydro 
electricity can be generated. Why has it not 
been done? And electricity must be self-
contained. You must be sure of electricity and 
sure of no load shedding. 

Then you find that some local people are 
employed in some big factories started by the 
Birlas and others. But the educated young 
men and women cannot get the benefit, 
because offices are elsewhere-some are in 
Calcutta, some in other places. While I come 
from West Bengal, but I do not hesitate to say 
that the offices which are in Calcutta ought to 
have been somewhere in Orissa, because I 
consider that Orissa and Bengal are 
inseparable. There must be even distribution 
of advantages. But when the question of sub-
vention comes, Orissa is deprived. Isn't it so? 

Then, we see that people are bypassed. I 
understand today there are 200 vacancies of 
doctors. Eight hundred doctors are 
unemployed in Orissa. Out of them, there is 
letty, jetty without a boat, jetty where no ships 
stand. He is employed there on probation 
basis. At the time of appointment he is given 
political  lectures  inocu- 
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lating a particular political persuasion so that 
it might at least pretend to be very good and 
loyal to the people of the ruling party.   Even   
pretention   is  enough. 

Sir, I have got some constructive sug-
gestions to make. The fish industry is 
neglected there. Eighty per cent of the people 
there have no wherewithal to purchase fish. 
Give them a free year. Let them catch the fish. 
When the whole comes to the shore, take the 
subsidy for the year. Then have a store there 
and from that store you export fish not only to 
other parts of India but outside India also. The 
Kerala people are doing this. Why  can't  it  be  
done  in  Orissa? 

Then there should be passenger navigation 
in the Bay of Bengal, from Calcutta to Madras 
and further down via Puri side. In other 
places, people have conquered Nature. But 
there are turbulent waves in Puri side; 
therefore, no passenger steamers go there- 
This is nonsense. Are we in the Middle Ages, 
or are we  in  the year  1973? 

Then, Sir, you will find that cocoanut has 
become a source of black marketing. Poor 
people who have got little orchards are forced 
to make a distress sale to banias. Why don't 
you have a co-operative sector for purchasing 
cocoanuts at some reasonable price, have 
them stored and then sold outside? These are 
the things which only a little imagination can 
do. In spite of that, what is being done? Dr. Z. 
A. Ahmad is very correct in saying that 
distress is mounting in volcanic dimensions 
and in order to meet this distress you have not 
gone to the root of the problem. I am sorry I 
have to mention that during Shrimati Nandini 
Sat-pathy's Government, regional clashes 
were engineered and manipulated between 
Oriyas and non-Oriyas when the Government 
was tottering and was on its last legs. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): They were 
engineered by the C.P.M. 

SHRI SASANKASEKHAR SANYAL: 
C.P.M. is a quite a handy word in the 
dictionary. 

/ 
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SHRI OM MEHTA: Wherever there is  
trouble,  there  is  Sanyal. 

SHRI SASANKASEKHAR SANYAL: 
After all, Orissa earns revenue from the rest of 
India by attracting tourists. As a result of this 
clash and conflict, even tourist traffic is dry 
today- Not only are people from other States 
afraid of gcing there, even foreigners are shy. 
You go to Howrah Station. You will find Puri 
Express going with vacant berths. The reha-
bilitation of confidence is a concern which the 
President's rule ought to take up at once. 

There is another matter. Between Konark 
and Puri, there was a talk of trunk road i.e., 
marine drive. This is just the time when this 
road should be taken up. 

Corruption has been talked about. I would 
like to stop this talk of corruption because 
corruption itself has been corrupted not only 
by the Administrative Officers, but by the 
ruling party people in Orissa. Corruption, thy 
name is Orissa Administration.  Thus  far  and  
no  farther. 

SHRIMATI SUSHILA ROHATGI: Mr. 
Deputy Chairman, Sir, once again, it is my 
privilege to thank the hon. Members of this 
House. At the very outset, I would like to say 
that I was rather surprised with the 
imagination—I won't dare say running riot—
being exercised to the maximum limit by 
some hon. Members. The last speaker who has 
just finished is a very senior Member. He 
went to the extent of comparing the acute 
shortage of food rations in Orissa with trie 
conditions prevailing at the time when the 
refugees came from Bangladesh. He is a 
senior Member. I would only request him to 
think of the reactions and repercussions that 
these things will have on the State and on the 
country as a whole. I would request him to 
give me just five or ten minutes. I wish 
ideologically Mr. Sanyal would realise the 
justice partly of his coming near to the other 
political parties also. 

SHRI SASANKASEKHAR SANYAL: 
May I interrupt for half a minute? You are 
now in the backwater of the Congress. I am  
not  in  that  backwater. 

SHRIMATI      SUSHILA     ROHATGI: 
Any day, the option is there to be in the 
backwaters of the Congress. Coming to the 
C.P.I., who can compete with the eloquence 
and the rhetoric of Dr. Z. A. Ahmad? I am 
having the highest respect for him, having the 
pleasure of knowing him very well and 
admiring him in many ways. I just do not 
understand why today he was carried away to 
the extent of saying that this is a party which 
has no imagination, no vision and no depth of 
view. It is a party which has failed to capture 
the opportunity which was given to it. It has no 
courage, no determination and not even the 
urge to do anything good to the country. I 
think he really did not mean it. He is a sincere 
person. I would only appeal to his conscience, 
I do not think he really meant what he said. I 
would only remind him on this occasion that 
much before anything was uttered by any other 
party in the country, it was the Father of the 
Nation, the biggest radical reformist, 
revolutionary of the country, of the world at 
one time, who came out with these radical 
reforms and I would only inform .him that the 
Congress Party and its leadership is trying to 
carry out the reforms which very much include 
the land reforms to which he  has  referred  in  
great length. 

Regarding Mr. Lokanath Misra, Sir, of 
course, he is a very good writer and 
dramatist—I mean it in a good sense— but 
typical to the Swatantra ideology, he could 
even go the extent, he could even be carried 
away to the extent of saying: What difference 
would it make if a chap-rasi becomes a 
Governor? That shows the radical difference 
between the ideologies of the two. We have 
the strength of the Constitution and in our 
Constitution, the ideology that we believe is 
that any citizen, irrespective of his status and 
rank whether he is a chaprasi or a Governor. is 
as much a citizen as any other person 
provided he has the necessary qualifications,  
merit etc. 

SHRI LOKANATH MISRA: That is 
exactly what I have said. You are taking my  
idea  only. 

SHRIMATI  SUSHILA     ROHATGI:   I 
thought it was the other way round. I am glad  
I have    misinterpreted    your idea. I 
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thought it was the other way round. I do not 
know if you have changed now. 

SHRI BHUPESH GUPTA: Sir, on a point 
of order. A comparison has been made 
between a chaprasi and a Governor. 1 think 
some chaprasis are very useful socially and no 
derogatory remarks should be   made  against   
a  chaprasi,  not   at  all. 

AN HON. MEMBER: It was made by Mr.   
Lokanath   Misra. 

SHRIMATI  SUSHILA     ROHATGI:    I 
entirely agree with you. 

Now, Sir, coming to the other point, it is 
absolutely an irony or late that a State winch 
is so rich in other ways, which has a 
background, which has natural resources 
which has probably the highest Central in-
vestment and has definitely the highest per 
capita   Central   investment  in  the  country, 
today, it is still so poor, it has so many 
turmoils and    tribulations and the people are 
suffering so much. Our hearts also go out in 
anguish to the people. It is not only the 
monopoly of any particular person or two in 
a party on that particular issue. The entire   
House  is   united   that  the  poverty-stricken  
people  of  Orissa  must  be  given the 
maximum help like the poverty-stricken 
people in any part of the country, wherever  
they  are.   But  the  fact remains, Sir, that 
this is precisely motivated by the intentions, 
not only long-worded intentions or 
meaningful      intentions      but     intensions 
which        have        been        carried        out 
with     greater    determination   - that    suc-
cour  is   brought to  those  who  are  suffer-
ing and  the people, especially the weaker 
sections of the society, are given as much 
relief as possible.  Dr. Z. A. Ahmad  made a 
point which has agitated me very much 
which   would   have     agitated   him  or  any 
other person, that was about the  fact  for 
which   he   was   prepared   to   be   
corrected, that there is not a single inch of 
land probably   which   has   been      
distributed   since the time of the President's 
takeover.  I am glad to correct him. In that 
particular respect I have the figures with me. 
A lot of land   has   been   distributed   
though   much 

more could have been done, we do accept it. 

SHRI   BHUPESH GUPTA:   How  much 
has  been  distributed? 

SHRIMATI  SUSHILA     ROHATGI:   It 
will take about a minute to take out that 
particular figure from these papers. I do have 
it on record that so much of land has been 
distributed, especially during April and May 
this year. In 1972, 1.03 lakh acres of 
agricultural land were distributed to 62,610 
landless persons of whom 21,749 were tribals 
and 12,402 were Harijans. Besides, 1008 acres 
of homestead land were also distributed. In 
April and May, 1973— and I think this was 
what Dr. Z. A. Ahmad wanted—12,818 
landless persons including 6720 tribals and 
2776 Harijans were given land amounting 
approximately to 0.17 lakh acres of 
agricultural land and 260 acres of homestead 
land. This is only in the course of two months, 
in April and May. This is development shown 
in April and May. 

As far as food procurement is concerned 
food procurement in Orissa is the respon-
s ib i l i ty  of ... 

SHRI BHUPESH GUPTA: Since she has 
given the figure, these 17,000 acres of land 
which have been distributed and which she 
has been good enough to read out, will she 
kindly tell us the source of this land? These 
have not been obviously distributed under the 
implementation of the new law because the 
new law is not yet in force; this must have 
come from some old backlog. That is what I 
would  like to know. 

DR. Z. A. AHMAD: And it is only just   
17,000  acTes. 

SHRI      LOKANATH   MISRA:    And   I 
would like to have another clarification from 
the hon. Minister. In referring to this figure 
the Minister said that it is 0.17 lakh acres. Is 
lakh the primary unit in arithmetic? Why did 
she want to say it like that? Was it in order to 
sound huge that  she   said   like   that? 

SHRIMATI SUSHILA ROHATGI: I just 
said 0.17; how to interpret it is a matter of 
personal choice. 0.17 is clear enough. 

SHRI BHUPESH GUPTA: You kind ly tell 
us in a more commonsense term; how   many   
acres? 
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SHRIMATI SUSHILA ROHATGI: It must 
be clear what 0.17 is. I am not in a position to  
. . . 

SHRI BHUPESH GUPTA:  We are not 
good in arithmetic; kindly tell us how many 
acres it comes to. 

SHRIMATI   SUSHILA   ROHATGI:    Mr. 
Deputy Chairman, I think these three in-
tellectual stalwarts need no sermonising from 
me. What I have said is clear enough. 

Apart from that, about the point that Mr. 
Bhupesh Gcpta raised I shall certainly enquire 
and let him know. I shall find out the details. 

SHRI BHUPESH GUPTA: The hon. 
Minister will kindly listen to us. Forget the 
decimal part of it now. There was a law which 
was to have been passed when the Assembly 
was dissolved. Then this law come in a 
revised and reactionary form before the 
Consultative Committee and nothing has been 
finalised yet. Obviously no land could 
conceivably have been distributed as a result 
of the enforcement of this law. 

SHRI N. R. CHOUDHURY (Assam): Dr. 
Ahmad said that not an inch of land was 
distributed and to that point the hon. Minister  
has   replied. 

SHRI BHUPESH GUPTA: What is the use 
of saying like that? The idea was that ... 

DR. Z. A. AHMAD: My hyperbolic ex-
pression may be wrong but the fact is that 
there is so much of land available in Orissa 
and there was good opportunity for you to 
distribute that land but it is all lying waste. 
17,000 acres do not mean much. And in fact, 
it is not new land that you have given; it is 
only the result of some process initiated 
earlier having materialised now. I am sorry for 
my hyperbolic ex-perssion but the fact is 
virtually very little has been given as 
compared to what could have been given in 
the conditions existing  in   Orissa. 

SHRI BHUPESH GUPTA: The hon. 
Minister could have calculated in terms of 
inches and could have said so many inches of 
land have been distributed. There, is 
something in literature; what Dr. Ahmad said 
was not to be taken literally. 

SHRIMATI SUSHILA ROHATGI: I have 
never been a professor. 

SHRI BHUPESH GUPTA: You have got a 
computer at your disposal. Kindly tell us how 
many inches of land have been distributed. In 
the course of his speech Dr. Ahmad said -that 
not an inch of land has been distributed. After 
that we are told that 17,000 acres of land have 
been distributed in a State where so many 
people are without land- So, I think, you 
better say it in inches. We shall pass on to the 
arithmetic of inches, land distribution by 
inches. 

SHRIMATI SUSHILA ROHATGI: I agree 
that much scope is there. I agree that 
something more could have been done. That 
point stands. It should be done and it would 
be done. 

The point about food procurement has been 
raised. I would like to say at the very 
beginning about the news that has been fil-
tering to us through hon. Members just now of 
starvation. To our knowledge there is no such 
thing as starvation, but the fact remains that 
the people are poor and they are facing 
difficulties. Succour should be rushed to them 
at the earliest moment possible. About the 
food distribution system 1 would like to say 
that food procurement in Orissa is the 
responsibility of the Food Corporation and the 
State Apex Marketing Co-operative Society. 
The State Government have already issued 
orders for the acquisition of stocks in excess 
of 75 quintals from cultivators. Food dis-
tribution is organised through 7591 fair price 
shops of which 2241 are in tribal areas. It 
meets all their requirements and that shows 
that the machinery has been geared to meet 
the basic needs of the people and see that as 
many people as possible are able to get things 
and no starvation  occurs. 

Now, Sir, I think our friend, Shri Lokanath 
Misra, raised the point about joint sector 
projects. I would like to tell him that letters of 
intent and licences have been issued to the 
Industrial Development Corporation of Orissa, 
i.e., a public sector undertaking, for several in-
dustries. The Corporation will explore 
possibilities of joint sector participation in 
order to implement the proposals. That 
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is the position as things stand now. He wanted 
clarification about the railway line. Naturaly it 
is a very important matter. The Paradip-
Cuttack railway line has been completed and 
ore has been moved over the line on a trial 
basis. In the meantime the Government of 
Orissa has urged upon the Centre to take up 
the Banspani-Jakhpura railway line to open up 
the vast minerals that are present there. About 
the ferro-vanadium project, it is not a fact that 
this project has been dropped. An hon. 
Member said that it has been dropped. It has 
not been given up. The project is under the 
active consideration of both the Government 
of India and the State Government. The ore 
reserves of Mayurbhanj district are being 
proved and the grade of the ore is being 
determined to establish beyond doubt the 
feasibility of commercial exploitation of the 
ore. Now, I think these were some of the 
projects that were specifically mentioned by 
some Members. 

SHRI LOKANATH    MISRA:   Has any 
thing been done regarding the Banspani-
Jakhpura railway line? I said that test relief 
work should be undertaken so that lakhs of 
Adivasis who are near starvation, on the verge 
of starvation could be employed. If you just 
take up the new railway line, the earth-work 
between Banspani and Jakhpura, it would 
help. Has anything been done about that? 
What is the amount of asisstance asked for by 
the Governor and what has been sanctioned 
by the Centre?  These  are specific  questions. 

SHRIMATI SUSHILA ROHATGI: The 
question has been raised by some hon. 
Members about payment by the Sambal-pur 
University to the Government of Orissa for 
the land given to the University. It is under the 
favourable consideration of the State 
Government. Also, about the municipal 
election, an hon. Member had raised that 
point. I think it has been answered. I would 
only like to convey that Shrimati Satpathy, 
who is at present the President of the Congress 
there, has brought to the notice of the 
Governor the instances of alleged malpractices 
in the conduct of elections. Any citizen has 
similar rights. The Governor has ordered an 
inquiry into it under the provisions of law and 
there  is  nothing  irregular  about  that. 

About food, I can tell him the amount 
which is distributed, but 1 do not think it is 
really wanted. The Government is alive to  the  
situation. . . . 

SHRI LOKANATH MISRA: We wanted to 
know specifically how much was asked for, 
the total amount of assistance given by the 
Government in the shape of cash and in kind 
and how much has been sent to Orissa, 
whether it is in foodgrains or  in   cash. 

SHRIMATI SUSHILA ROHATGI: I shall 
see if 1 have that; otherwise, 1 will provide it 
later. 

The State Government has adopted several 
price stabilisation measures which are 
absolutely necessary in the larger interests of 
law and order, justice and social equality, and 
the Members would be happy to know that in 
order to prevent all the malpractices and to 
punish those who really deserve it, a citizens' 
committee has been formed; fair price shops 
have been opened- And it is also seen that the 
prices of certain commodities are controlled, 
like tyres and tubes and other commodities for 
the public there. These are some of the 
measures that have been taken. Some mention 
has been made about the closure of the Tata  
Mines. 

SHRI LOKANATH MISRA: Sir, no trace 
seems to have been found of the foundation-
stone. It is the gentleman who laid the 
foundation-stone of the Saragu-pali project. 
Let him explain what has happened to that 
foundation-stone. In your absence, I said 
whether the foundation-stone is as untraceable 
as you were in   the  House. 

SHRIMATI SUSHILA ROHATGI: Now 
Sir, about this Tata Mine, it is said that it was 
found to be uneconomical and so it was 
closed down and the workers were paid 
compensation as necessary under the law. 

I am surprised, Sir, that no one asked about 
the Rengali Project which is one of the 
important projects. It is a multipurpose project 
there. Probably, Members were carried away 
by other things and  they  did   not   mention  
this. 
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[Siimathi Sushila Rohatagi.] 
Sir, I would like to mention about the 

continuing schemes of special employment. 
Rs. 1.06 crores have been set apart, for this 
and for the new schemes under the Half a 
Million Job Programme, Rs. 2.80 crores were 
provided and the new scheme during 1973-74 
would provide employment  to   16,491   
persons. 

About the scheme of rural electrification for 
three thousand villages per year, that is, of 
course, going to continue- 

Someone mentioned about the second steel 
plant. About it, the Governor of Orissa had 
also written to the Union Minister of Steel in 
March, 1973 and a reply has been sent by the 
Union Minister of Steel stating that due 
consideration will be given lo the proposal 
while formulating the programme for the 
long-term development of the steel industries. 
So, that is the position as it stands now. 

SHRI LOKANATH MISRA: Mr. Bha-gat 
had given an assurance in this House that the 
second steel plant would be included in the 
Fourth Five Year Plan. What has happened to 
that assurance? I think, with Mr. Bhagat going 
out of the Government probably the assurance 
has not gone along with  him. 

SHRIMATI    SUSHILA    ROHATGI:   1 
will check up whether there was an earlier 
assurance by him. I am speaking of the 
assurance of March, 1973. I will check up 
about that assurance and the reply on the basis 
of which it was made. 

SHRI MAHAVIR TYAGI: Reassurance? 
SHRIMATI      SUSHILA      ROHATGI: 

Reassurance can only come when there is 
already an assurance. I think that was all that 
was raised by hon Members, and I would   
like  to  say. . 

SHRI LOKANATH MISRA: About the 
Orissa Forest Corporation, she was not taking 
up that point. I showed her a facsimile of a 
report published in the Samaj saying that 
there has been misappropriation to the extent 
of Rs. 20 lakhs and that the officials have 
been promoted. What are your reports about 
it? You have officials from Orissa. You can 
immediately check   up  and  give  the  reply. 

SHRIMATI SUSHILA ROHATGI: A 
special officer has been appointed to in-
vestigate into the reasons of shortages and loss 
of timber and loss of sales. That is the 
position. I do not know about the promotion 
part of it. But we are interested in analysing 
the whole thing, we will enquire into the 
whole thing. One important point that 1 would 
like to give to the hon'ble Members is that the 
Plan, as it stands this year, is a Plan for a 
nigher amount, that is Rs. 52.41 crores as 
against Rs. 47.45 crores of last year. The 
break-up will only prove that it is the aim of 
the President's Rule there to encourage it and 
to enlarge ill the spheres mentioned in it, 
namely sectors where it is going to help the 
weaker sections of the community. Increased 
allocations have been made in all sectors, whe-
ther they be in agriculture, co-operation, 
community development, irrigation and 
power, industry, mining and transport in-
cluding social services as one of the Members 
had mentioned. Therefore, all this will go in 
the long run in improving the economy 
especially of the baekward areas, of the 
backward sections. 

About relief measures, Sir, I would like to 
say a few words. Due to the paucity of rainfall 
in some parts of the State and the after-effects 
of other natural calamities for lite last two 
years, which have led to lot of distress 
conditions, in 947 gram pancha-yat areas of 
the State out of about 3,400 gram panchayat 
areas, to mitigate these hardships, test relief 
and other labour intensive projects were taken 
up and an expenditure amounting to about Rs. 
82 lakhs approximately has been authorised 
for Famine Relief. Voluntary agencies like the 
Catholic Relief Society, the CARE and the 
programmes of the UNICEF have been 
implemented to give succour in this area. 

Here I may tell hon'ble Mr. Sanyal who 
spoke last about the need of providing vitamin 
tablets and other things. Of course, una I he 
said is correct. But I hope he does not mean 
that these are going to supplement the food 
which is being distributed through the fair 
price shops. This could have been done 
alongwith the food which is to be distributed 
to the people on a priority  basis. 

SHRI K. C. PANDA: May I know whether 
it is a fact that the Prime  Minis- 
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ter has been good enough to sanction Rs. one 
lakh from her relief fund and whether the 
same amount, instead of being sent to the 
Governor, has been sent to the President of 
the Congress Committee. Mrs.  Nandini  
Satpathy? 

SHRIMATI SUSHILA    ROHATGI:   At 
the moment I have no information. But if the 
hon'ble Member is interested I can find out 
and inform him. Presently I have no  
information. 

It is true that the land reforms that were 
really initiated in Orissa were among the most 
progressive and this was largely due to the 
team of the people who were at the helm of 
affairs under the leadership, dyanamic and 
able leadership of one of the youngest Chief 
Ministers of our time. But it is unfortunate 
that it could not be completed. But that is a 
matter which will definitely have to receive 
full attention  at the proper time. 

Special employment programmes have been 
initiated this year in 1973-74 which is a very 
vital factor which I would like to bring 
forward before the notice of the Members here 
involving about Rs. 2.50 crores. Some of the 
employment schemes include financial 
assistance for self-employment, provision of 
employment for unemployed, medical 
graduates for establishment of co-operative 
dispensaries, for which the amount is Rs. 40 
lakhs, training programmes for primary school 
teachers to emphasise the training of 
Scheduled Castes and Scheduled Tribes. The 
amount on this head is Rs. 67 lakhs. Rs. 11 
lakhs has been earmarked for survey and 
investigation of protected water supply. Some 
hon'ble Member mentioned that it is easier to 
get liquor rather than water. T can understand 
the anguish with which he must have spoken. 
Probably this, will go a long way in that 
direction. Then Rs. 19 lakhs has been 
earmarked for training in self-employment. 
For unemployed entrepreneurs a sum of Rs. 
10 lakhs has been earmarked. For other 
employment schemes Rs. 1.03 crores is 
earmarked. . . 

SHRI LOKANATH MISRA: My point was 
whfit is the assistance asked for by the 
Government of Orissa from the Central 
grants. 

SHRIMATI SUSHILA ROHATGI: Ob-
viously I do not have the figure at the mo-
ment. 

SHRI  LOKANATH  MISRA:   But what 
is  the  amount   sanctioned? 

SHRIMATI SUSHILA ROHATGI: Except 
for the last point which has been stressed by 
the hon'ble Member which I will supply him  
later on. . . . 

SHRI LOKANATH MISRA: If I am not 
entitled to get this reply what else are we 
discussing? 

SHRIMATI SUSHILA  ROHATGI:   We 
have  discussed  everything. 

SHRI LOKANATH MISRA: On a point of 
order, Sir, I would like to get a ruling from 
you. When a particular subject is being 
debated, any specific issue raised in that 
connection should be properly replied to by 
the Minister. If that is not done, I should get 
protection from the Chair. 

MR. DEPUTY CHAIRMAN: She does not 
have the information at present. 

SHRI LOKANATH MISRA: I specifically 
sought this clarification from the hon. 
Minister—what is the amount asked for by the 
Government of Orissa for purposes of relief 
measures, whether for drought or for floods 
and what is the amount sanctioned? This 
messing up of everything, this long period of 
10 or 20 years under a dynamic leadership 
and all that, how does it help Orissa? 
(Interruptions) People have lost confidence in 
these Ministers. Mr. Shah Nawaz Khan 
played a hoax with the people of Orissa. He 
cheated the people of Orissa. And the people 
of Orissa call him a cheat because he went to 
Sargupalli and Sukhinda on the eve of the 
Cuttack by-election and laid the foundation-
stones. Now the Sargupalli nickel project is 
being shifted elsewhere. Do you have a face 
to show here. Mr. Shah Nawaz Khan? 

THE MINISTER OF SUPPLY TSHRI 
SHAH NAWAZ KHAN): Sir, the Sargupalli 
project is for lead and Sukhinda is for nickel. I 
am amazed that the hon. Member is not aware 
of this. Both these projects are doing well and 
progress has been   made. . . . 
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SHRI     LOKANATH     MISRA:   Have 
vou  started  them? 

SHRI   SHAH  NAWAZ   KHAN:   Yes. 

SHRI  LOKANATH MISRA:   You hud 
the fundation-stone. What is the progress? Please 
give us a statement about the progress that you have 
made. 

SHRI SHAH NAWAZ KHAN: I will have to 
check up with the concerned Ministry. 

SHRIMATI SUSHILA ROHATGI: Sir, I think I 
have covered all the points. I commend  the Bill  to 
the  House. 

SHRI LOKANATH MISRA: Sir, will you pass 
over the subject? I raised a point of order and 
wanted a decision from you. 

MR. DEPUTY CHAIRMAN: She has not got 
the information at present. 

SHRI LOKANATH MISRA: When shall we get 
a reply and from where? 

MR.  DEPUTY  CHAIRMAN:   May  be 
in course of time. 

SHRI LOKANATH MISRA: Sir, you know, 
normally I am such, a sober Member in this House. 
I do not want to create difficulties. 

SHRI RANBIR SINGH fHaryana): You  are a 
sober  Member! 

SHRI LOKANATH MISRA: Normally 1 do not 
want to create difficulties. Therefore, in the most 
democratic fashion 1 wanted the Minister to make a 
statement on this. If the Minister feels that she can 
by-pass the House, I will not allow it. I tell you. I 
have been repeating this question again and again. 

MR. DEPUTY CHAIRMAN: She does not have 
the information at the moment. She would collect it 
and pass it on to you. 

SHRI LOKANATH MISRA: She can collect it 
immediately. Before the third reading, she can get it 
from the officials in the  Official  Gallery. 

MR. DEPUTY CHAIRMAN: She will try. 

SHRI  LOKANATH  MISRA:     Let her 
get it. 

MR.     DEPUTY     CHAIRMAN:     The 
question  is- 

"That the Bill to authorise payment and 
appropriation of certain sums from and out of the 
Consolidated Fund of the State of Orissa for the 
services of the financial year 1973-74, as passed 
by the Lok Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take 
up clause-by-clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were added to 
the Bill. 

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 

SHRIMATI SUSHILA ROHATGI: Sir. I  beg  to  
move: 

"That the Bill be returned." 

The   question   was  proposed. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh  
Gupta.     Please  be  very  brief. 

SHRI BHUPESH GUPTA: Sir, first of all, the 
hon. Minister made a very interesting reply to the 
points that were made by Dr. Ahmad in the course 
of his speech. I need not go into it bacause, after all. 
she has to say something on the basis of the 
material supplied to her and she did the job, if I 
may say so, loyally and also, if I may add, 
beautifully. 

SHRI MAHAVIR     TYAGI:      She  is 
actually functioning  as  the  safety  valve 
between the Opposition and the treasury 
benches. 

SHRI   BHUPESH    GUPTA:   I  do not know 
what kind of valve function she has. That is a 
matter of opinion, and that ground I shall not 
explore. She is functioning here as a  member of 
the Govern- 
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ment and trying to put the Government's case 
as best as she can. And she tried to make best 
out of a bad bargain by going into all these 
figures. She does not know actually when the 
land was bought, how it was found, where it 
was distributed and in what manner. She 
knows nothing. Afterall, a slip cannot tell 
much at the nick of the hour.    So, it is all 
right. 

Now. about Orissa's problems, I have 
got up to offer a very strong criticism of 
the Central Government—she should not 
take it personally because she is not in 
volved in that personally—the Home Min 
istry, in particular. When that Bill came 
in a revised form, as that Bill could not be 
passed as a result of defections and fall 
of the Ministry, it came mutilated and 
revised in the interest of the landlord class, 
to be considered as a Presidential Act. As 
Dr. Ahmad has pointed out, how had it 
been amended? Well it had been amend 
ed in a reactionary direction, for one 
thing, by raising the ceiling of the fourth 
category of land to 81 acres, by giving 
more exemptions, and leaving the trust 
lands under     religious endowments 
absolutely free. There are 14,000 trustees 
under the religious endowments in Orissa. 
And they have tenants under them, many of 
whom hold 100 acres, 200 acres and more. 
Now, this system has been left out in the 
name of privileged class. And the Central 
Government has done it on the advice of the 
bureaucrats there, who are in league with the 
landed interests. 

Then, Sir, the compensation rate has also 
been raised. I need not go into these Jiings. 
First of all, I demand that these religious 
endowments should be abolished. And this 
should not be left untouched to provide a 
cover for exemption from ceiling laws. You 
know very well that there are Mahants: they 
hold huge lands. And they let out lands to 
various people. They are big landlords with 
200 and 300 acres. Few people in the country 
have such big lands. And they are not God-
fearing people at all. Some people commit 
more of sins than any other thing. Their 
position should be done away with. And 1 do 
not see the reason why the Central Govern-
ment has accented the sugeestion of the 
bureaucracy of Orissa Government. And the 
Revenue Ministers of the past Orissa 
Government   had      been      responsible   for 
H—2 RSSND'71 

tampering with the land laws with a "View to 
protecting the interests of landlord class. Now 
that the matter has come to the Centre, the 
Central Government should improve it. 
Indeed, Sir, we did it when the West Bengal 
legislation of similar type came to the Centre 
when it was under the President's Rule. The 
Prime Minister, who was in charge of the 
Home Ministry at that time, presided over that 
meeting, and we amended the law. And we 
changed it in a better direction. And the West 
Bengal bureaucracy could not have its way. 
And, in fact, 1 know that an amended law has 
to be circulated overnight. That kind of being 
was done. But here I find Mr. K. C. Pant 
trying to cook up arguments in favour of the 
landlords and in favour of the tribal landlords. 
The landlords, just as the monopolists who 
tried to protect their interests by shedding 
their tears for the ordinary shareholders, are 
trying to shed tears for the tribals and others in 
order to retain their grip on land Why should 
this be done? Why did not the Central 
Government put it down? And the corrupt 
bureaucracy came ; > The Bill itself was 
amended in a rest ary direction because of the 
prcr.urc of the landlords. The landlords we 
happy. They pulled down the C. ment. The 
same bureaucracy could no! do anything when 
Mrs. Nandini Satpath was in charge of the 
Government thought here was an opportunity 
to amend the law in such a direction as would 
help the landlord. This is what they did. This 
is treachery, downright treachery, on the part 
of the bureaucracy. This is how your 
bureaucracy is functioning. I think this should 
be gone into. Honourable Members should 
know these things, I am only giving them the 
facts. The household in Orissa having less 
than half an acre constitute 37.58 per cent of 
the total household in the State. The landless 
sections together hold .70 per cent of the total 
land. Thirteen thousand household own 9.89 
lakh acres whereas 14.26 lakh household own 
only 80.000 acres of lnnd. There are, above 
all, 5 lakh agricultural labourers who qre 
landless in the State.   Such is the situation. 
Who was responsible for this situation? The 
Central Government was responsible for this 
sabotage. The Central Government wanted 
Biju Patnaik to he brought into the Congress 
Party and they wanted   to   make   him  the  
Chief   Minister. 
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[Shri Bhupesh Gupta] 
They did not succeed. They got defectors from 
the Swatantra Party and other parties in order 
to run the Government. They did not last 
because the defectors re-defected and went 
back to the other parties and most of them 
were landlords. They placated all the time 
from the Centre and also at the State level, the 
landlord element to keep the Ministry going 
on. They could not succeed. The Ministry was 
struck down. This was not the only ihing. In 
the last Ministry many people supported the 
measure and it more or less conformed to the 
policy enunciated by the Central Government 
which was on the whole a good law. But the 
law could not be passed because of the 
defections and the fall of the Government. 
Was it not the duty of the Central Government 
to ensure that this law was passed in its 
original form even without an amendment 
which, under pressure, Mrs. Nandini Satpathy 
had to accept when the Bill came up for 
discussion in the House? Well, it was not 
done. This, 1 say, is most obiectionable. I 
think the matter should be gone into, and Mr. 
Om Mehta should bring it to the notice of the 
Prime Minister. I should like to know from the 
Prime Minister why she allowed double 
standards, why in the case of Orissa the law is 
being revised in a reactionary direction. To 
placate Mrs. Mahatab, Biju Patnaik, Maharaja 
of Bolangir, Raja Pratap Singh Deo? Why is it 
being done so? Why? In the case of West 
Bengal—quite rightly she did— the law was 
changed inorder to protect the peasants 
although it is not being implemented now. 
This should be explained. One thing I should 
like to say now. With this Government there is 
complacency all over. You eo about in Delhi. 
You feel an air of anguish plus complacency. 
Anguish because the economic situation is 
bad. Complacency because we shall carry on. 
nothing can happen that way. As far as Orissa 
is concerned—I was there only yesterday—
there first of all the Chief Secretary, Mr. 
Ramakrishna Iyer, is the villain of the piece. 
Who does not know it'' You ask anybody in 
Orissa who does not belong to a certain 
political persuasion. does not belong to the 
Mahatab lobbv. and he will immediately tell 
vou that he is a Mahatab man. Just as neople 
will tell vou that our friend. Sushilaii.   comes   
from      Malaviva   familv. 

similarly, it is said that Mr. Ramakrjshna Iyer 
is a Mahatab man. He is a downright agent of 
Mahatab, sabotaging everything, carrying on 
a campaign not only against the 
communists—communists are not coming  
into power in Orissa. 

It is even against the Congress Party and  
against   individual  Congress  leaders. 

SHRI   LOKANATH   MISRA:   Do  you 
know that Shri Ramakrishna Iyer was taken in 
as the Chief Secretary by Shrimati Nandini 
Satpathy, the progressive leader. She 
considered that Shri Juneja, the outgoing 
Chief Secretary, was not an instrument 
through whom progressive action could be 
taken. 

SHRI BHUPESH GUPTA: I am not 
bothered   about  personalities... 

SHRI LOKANATH MISRA: You said that 
he is a Mahatab man. He is one of your   men. 

SHRI BHUPESH GUPTA: I have verified 
it and, checked up the facts. 1 came to the 
firm conclusion that he should not be in that 
position. He should be removed. There is also 
the Supply Department full of corrupt people. 
It should be reorganised. The Chief Secretary, 
under the Governor's rule, is the key and 
crucial figure. Prime Minister Shrimati Indira 
Gandhi has put many wrong people in many 
high places including the Cabinet. Did I not 
come out against some Cabinet Ministers here 
irrespective of the fact that Shrimati Indira 
Gandhi had put them there? 

SHRI LOKANATH MISRA:   They were 
not fe'low travellers. 

SHRI BHUPESH GUPTA: You cannot 
blow hot and cold. The question is thai Orissa 
administration has got to be re organised. 

SHRI LOKANATH MISRA: I agree. Shri  
B.  D.  Jatti  should  go first. 

SHRI BHUPESH GUPTA: The effect of 
long years of Swatantra rule and Mahatab rule 
should be removed. Officials at the top are 
corrupted politically. They have been won 
over and they are unfit for carrying out 
anything that is good.  Surely 
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they cannot be relied upon for implementing 
any progressive measures. This Home 
Ministry does not do anything. What is it 
doing? It has got UP, Andhra, Manipur and 
Orissa in its charge. Do you see anything 
good being down in UP? Is anything being 
done in Orissa? I enquired from people. Home 
Ministry has completely failed and there is 
utter callousness and it is deliberate. There is 
liaison between officials at the top in Orissa 
and the right-wing politicians there. It is a 
very active connection. People know it. They 
occasionally meet and confer, because failure 
of the Congress would result in their return to 
power. The Swalantra Party with the support 
of Biju Palnaik wants to come back again. 
There is a combination of Biju Patnaik. Paja 
of Bolangir, Rajendra Pratap Narayan Singh 
Deo and Hare Krishna Mahatab. It is a 
formidable combination. Do not under-
estimate   it. 

SHRI LOKANATH MISRA: So far as 
Orissa is concerned, there are writings on the  
wall. 

SHRI BHUPESH GUPTA: Why writings? 
There is the blooming moon in the horizon.     
You   see   now   the     formidable 

combination.     They   have   got   the 4PM ' money,   they   have   got   the   landed 
interests, they have got the bureaucracy in 
their hands and they have got the centres of 
corruption under their control and they know 
how to utilise the prejudices of the backward 
people in the areas of the hill region which 
had been under the feudal rule in the olden 
days. Everything on their side. Therefore, 1 
tell you that something  must be done. 

Sir, once again I demand the removal of 
the Chief Secretary of Andhra Pradesh... 

SOME HON. MEMBERS: It is Orissa, not  
Andhra  Pradesh. 

SHRI BHUPESH GUPTA: There also the 
position is as bad. Therefore Sir. I demand the 
removal of the Chief Secretary of Orissa, Shri 
Ramakrishna Iyer, from his present position. I 
think you find him some other job and there 
are so many other places where you can put 
him. The Centre should go into the question 
of Orissa's bureaucracy, especially the top 
12—2 RSS/ND/73 

echelons, and there should be a proper 
reorganisation of the whole structure. Thank 
you, Sir. 

SHRI LOKANATH MISRA. Sir, 1 want to 
make a point. 

MR. DEPUTY CHAIRMAN: You have  
already spoken.    Why  again? 

SHRI LOKANATH MISRA: I am sorry, 
Sir, that I have felt compelled to stand again 
even though 1 had no intention of speaking 
again. I sought for your kind protection, but 1 
did not get it. I do not know how in a 
democratic set-up in a representative House 
like this we can expect to get something 
which we demand from a Government which 
is legitimate. I wanted to have some 
information and I wanted to know how much 
has been asked for by the Government of 
Orissa in the shape of assistance for drought 
relief, for flood  relief, etc... 

MR. DEPUTY CHAIRMAN: You have 
asked the  same question again. 

SHRI LOKANATH MISRA: No, Sir. I 
have one or two other points. I .->m 
emphasising the point that I sought protection 
and I did not get it. It would be a very bad 
precedent if Ministers go scot-free. 

SHRI MAHAVIR TYAGI: When you say 
'Orissa Government', you mean the Governor 
or the pievious Government? 

SHRI LOKANATH MISRA: Government  
is  a  continuing thing. 

SHRI MAHAVIR TYAGI: When you ask 
how much was demanded by the 
Government, you mean the Governor or the  
previous  Government? 

SHRI LOKANATH MISRA: It is the same 
thing. Now, Sir, we have floods and, 
therefore, the Governor must have written  to  
the  Government  of  India. . 

MR. DEPUTY CHAIRMAN: She does not 
have the information at the moment and   I  
told you also. 

SHRI LOKANATH MISRA: ... (Inter-
ruptions). What I intended was to know 
whether Orissa has been well looked after. 
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[SHRI LOKANATH MISRA] 
When Maharashtra had a drought, which was 
probably as much as in Orissa, Maharashtra 
got a sanction of Rs. 38 crores for railway 
projects. Orissa did not have any. Therefore, I 
emphasize the fact of step-motherly treatment 
to Orissa. Even now the Minister may not 
have the figures for Orissa about what has 
been asked for. That only goes to show that 
Orissa has been neglected and is being 
neglected. Whatever she might say eulogising 
the leadership of the young Chief Minister 
that was sent to Orissa, she could not rule 
Orissa for 5 months, with all the money at her 
beck and call, both from outside and inside 
India; she could not do it. Therefore, what I 
again want to emphasise is that the Minister 
should categorically say how much has been 
asked for and how much she is going to give. 
This is very important for Orissa. It is a life 
and death question... 

MR. DEPUTY CHAIRMAN: How much 
has been asked, for what purpose? 

SHRI LOKANATH MISRA: By the 
Governor for drought. I have repeatedly asked 
that—for natural calamities during this year 
through drought and through floods. 

The only other point that I would like to 
mention is that the MMTC is not getting 
wagons. It is, of course, a national issue. But 
so far as the mines in Orissa are concerned—
because mines are the only employing 
agencies, so far as Orissa is concerned—
wagons are not available. Minerals are not 
being sent. The Central Government is thereby 
doing two things. One is impoverishing the 
Paradeep port, because if wagons are not 
provided then minerals will not reach 
Paradeep and, therefore, Paradeep would not 
flourish and thereby Haldia would flourish. 
There has been enough of injustice done to 
Paradeep. Haldia was given priority because 
of the influence of Mr. Siddharatha Shankar 
Ray. There is no Central leader from Orissa in 
the Congress Party who can influence the 
Central leadership as much as Mr. Siddharatha 
Shankar Ray can. Therefore, even though 
Paradeep is the deepest seaport, even though 
Paradeep has all the advantages as compared 
to Haldia, Haldia got the priority. Haldia was 
declared before  even  the railway line  was  
connected. 

because the distance is much longer than the 
distance between Cultack and Paradeep 
.....(Interruption).     Both can go together. 

But only when they show some kind of 
prejudice against Paradeep, we have to 
mention. I wish all well to Haldia also. ! have 
nothing against the development of Haldia. 
But at the same time, it should not be done at 
the sacrifice of Paradeep. Paradeep should 
also simultaneously be looked after. 

Sir, the MMTC is now not getting wagons. I 
would urge that all attempts should be made 
to give a higher priority to the MMTC so that 
at least mines in Orissa do not close down. If 
mines in Orissa close down, there would be 
greater difficulty and there would be greater 
unemployment. Mines are located in Adivasi 
areas, in Scheduled Castes and Scheduled 
Tribes areas and other backward areas. If 
these people do not get anything, there would 
be no law and order in Orissa, there would be 
no peace in Orissa. I warn you that if you do 
any kind of injustice to Adivasis, Harijans and 
other backward tribes, who constitute 40 per 
cent of the peoole t h e r e - i t  would be 
impossible for you and for your Mr. Jetti, to 
rule. Mr. Jetti would be nowhere; I tell you. 
Therefore, take this warning. And I again 
plead with the hon. Deputy Minister kindly to 
shed a partisan attitude and have motherly 
feelings towards Orissa. Let her not be a party 
Deputy Minister. You kindly look towards 
Orissa with some affection, with some 
attachment  and  with   some  love. 

Thank you. 

SHRIMATI SUSHILA ROHATGI: I am 
extremely grateful to Mr. Misra for reminding 
me of my duties as a mother. I  shall  really  
remember it... 

SHRI BHUPESH GUPTA: I suggested to 
him to use "Sister's love", not mother's .. 

SHRIMATI SUSHILA ROHATGI: But 1 
am proud to be a mother. I am glad. There is 
no intention whatsoever of any step-motherly 
treatment to Orissa or to any State. I will only 
like to tell him about one thing about the 
mother and her children. The child who is in 
greater trouble has greater care  from  the  
mother, 
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It is not our intention in any way whatsoever 
to deprive the people who are suffer ing in the 
States, of the relief they vemrvc. 

It was never my intention not to give any 
information. As a matter of fact, I reminded 
the hon. Member himself that probably he had 
forgotten to ask about this particular thing. I 
have tried to reply all the questions that have 
been raised about this particular thing. I have 
been trying to collect the information since the 
time you asked about this, and I Think I have 
some information here. The State body has a 
provision of Rs. 1.25 crores for meeting the 
emergency expenditure on relief. About the 
expenditure in excess of this provision, after a 
detailed assessment of the damages has been 
done...(Interruption). 1 think it is not known 
whether the Governor has moved the 
Government of India yet about it. But the 
assessment of the floods and other situation 
will have to be taken into account. Though it 
is not possible at this moment to give exactly 
the information that he really wants, yet, I 
would be very happy to pass on to the hon. 
Member whatever information I have. 

SHRI BHUPESH GUPTA: What about my 
point? 

SHRIMATI SUSHILA ROHATGI: Your 
point is a very relevant and a very correct 
point. Sir. It will be communicated to the 
Home Ministry. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That  the   Bill  be   returned." 

The motion  was adopted. 

THE STATE BANK LAWS (AMEND-
MENT) BILL, 1973 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, with your 
permission,  I  beg to  move: 

"That the Bill further to amend the State 
Bank of India Act, 1955 and the State Bank 
of India (Subsidiary Banks) Act,  1959,  be 
taken  into consideration." 

Sir, the Bill seeks to amend certain pro-
visions relating to the two Statutes governing 
the State Bank of India and its Subsidiaries 
and I am taking the opportunity of mentioning 
the relatively more important amendments. 

As the House is aware, we have appointed 
two representatives of employees, one from 
the workmen and another from the officers, on 
the board of directors of each of the 14 
nationalised banks. We propose to provide for 
similar representation in the Central Board of 
the State Bank of India and the Board of each 
of its seven Subsidiaries by having two addi-
tional directors on each Board, one to 
represent its workmen and the other its 
officers. The representatives of employee 
directors are proposed to be appointed by 
following the same procedure as was done in 
the case of the nationalised banks. The 
procedure for appointment of employee 
directors in the case of the nationalised banks 
is laid down in the Scheme framed under the 
Nationalisation Act. In the case of State Bunk 
of India and its Subsidiaries, we propose to 
lay down similar procedure in the rules and, 
accordingly, we propose to amend the Act to 
take powers to frame rules for this purpose. 
The terms and conditions of office of the 
employee director will be on the same lines as 
in the case of the employee director of the 
nationalised banks and appropriate 
amendments have been proposed  to  the  
relevant  section. 

[THE   VICE-CHAIRMAN   (SHRI   V.   B.   RAJU) IN 
THE CHAIR] 

Another important amendment relates to the 
removal of certain statutory restrictions on the 
business of operation of the State Bank of 
India. The State Bank, at present, is prohibited 
under the Statute from transacting certain 
kinds of business which the other banks in the 
country can transact; for instance, there are 
restrictions on giving advances except against 
certain securities approved by the Statute, the 
time limit up to which adavances may be 
made or bills can be discounted or purchased 
etc. The State Bank of India, being a 
successor to the Imperial Bank, was subjected 
to these restrictions which earlier governed 
the transaction of business of the Imperial 
Bank when it was perform- 


